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THE INDINSRATEWAYS (AMBNDMENT) ACT, 1075
NO. 450F- 1973

[15th September, 1973]

) An Act further to amend the Indian Railways Act, 1890.

- Be it enacted by Parliament in the Twenty-fourth Year of the
Republic of India as follows:— ' '

1 This Act may:be called the Inél:lan R‘allways (Amendment) Aet,

-Z1(1) In: section 47 - of the Indian s Rallways - Act, 1890 «(hereinafter
referred to as the principal Act) ,— - ' . .

(a) in sub-sect1on ), after clause (b), the f0110W1ng clause
U gHATTbE insdrtéd; namely:—

“(bb) for the cancellation of tickets (whether with reser-
vation- of, aceommodation or not), the circumstances under
which; and the time-limit within which, such cancellatmn may,
'be allowed and the charges payable therefor

oftg

(b) in sub- sect1on (2), for the Words “fifty rupees

the words
“ohe hundred and ﬁfty rupees” shall be subsmtuted '

.

(2) All chargesx lev1ed and collected, or purported to have lev1ed and

_ collected under- the principal Act for cancellatmn of tickets (Whether

with reservation of accommodation or not) at any time before the com-
mencement-of this-Act, shall be deemed to have been Vahdly lev1ed and
¢ollected: in-aceordance with law and accordingly no suit or othér pro-

ceeding shall -he mamtamed in any court for the refund of any such
charges

3. In seétion 82C of the principal Act— -

9 of 1890,

(a) in sub-section (1), for the words “may be made”, the words

“may be made to the Claims Comimissioner” shall be substituted;
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(b) after: sub-section (2),. th‘e followmg sub—-sehction» shall be
1nserted namely:—

“(24) If-an applicant desires to.be paid interim relief under
section” 82HH, he:may send:to the railway administration::a.copy
“of the application' made. under sub-section (1) Wlth a request for
- payment of such’ interim relief.”;

’ (¢) in the E:rplanation, after the words “In this "sectien”, the
words, ﬁgures and letters “and section‘8‘2H’H” 'shall be inserted.

4. In section 82E of the principal Act, in the proviso to sub-section

(1),~— o ;
(a) in clause (i), the word “and” shall be omitted;

(b) for clause (iit), the: followmg clauses shall be substituted,
‘namely:— :
- “(iit) the payment by: wey of interim: relief, if any,; made to
the applicant by the railway: admlmstratlon under" seetlen 82HH
is not adequate; and ‘

. (iv) the amount of compensatlon directed to be paid under

. this section together with the'payment by way of interim relief,

-if ‘any, made. under section 82HH is not hkely to exceéd the

actual amount of compensatlon that may ultlmately become
payable.”.

, 5. After- sect1on 82H of the pr1n01pal Act, the followmg sectlon shall
be inserted, namely— :

““89HH. (1) Where on receipt-of an application under sub-section

(24) of section 82C amd:after making:such enquiry, as it may deem

- .. fit, the railway administration is satisfied that circumstances exist

which require relief to be afforded to:an applicant for:compensation

immediately, it may, pending determination of'the actual:amount of

compensation payable.under section 82A, pay to any person who has

- sustained . injury or suffered any ] loss or where death has resulted

-...from:thé accident, to any dependent of the deceased such sum as

- it considers reasonable for affording such relief, s0- however, that the

sum paid shall not exceed the amount of compensation peyable at the
rates prescribed under the rules made under section 827.

7 “(2) The railway administration shall, as soon. as- may be, after
"maklng an order regarding> payment of interim relief. under sub-sec-
tion {1), send a copy thereof to the Clalms Commlssmner

S
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(3)vAny:- sum- pald by the rallwagf admlnlstratlon under sub- - -

section (1)- shall be:taken into-account; by the Cla1m.: Commissioner
while determmmg the amount. of corﬁlpensatlon payable

ey

6. In section 108°0f ‘the pr1n01pa1 Act f. T the ﬂgu:ces and letter “82H",
" the ﬁg és' and letters “82HH” shall be: substituted.
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7. In section 108 of the principal ;Act, the -following proviso shall be
inserted at the end, namely: — “ ' .

;-“Provided that in the absende of special and adequate reasons to
: the contrary to be mentioned i the judgment of the court, where
a passenger,. without reasonable and sufficient cause, makes use of

the alarm chain provided by ajrailway administration, he' shall be

punished— _ ,
. (¢) in the case of convi{ctio_n for -the -first offence, with fine
which shall not be less tha}e’: twenty-five rupees; and |

(b) in the case of conyiction for the second or subgeduerjt
offence, with imprisonment for a term which shall not be less
than one month.”. -

b

- 8. In section 118 of the princip%ll Act— -

(a) in sub-section (1), for tfle words “with fine which may extend
to.twenty rupees”, the words fwith imprisonment for a.term which
may extend to one month, or} with fine :which may extend to fifty
rupees,; or with both’ shall begsubstituted;_ .

: ] o
- (b) in sub-section (2) for the words _‘fwith fine which may ex-
. tend to fifty rupees”, the words “with imprisonment for a term which
may extend to three months, or with fine which may extend to one

.. hundred and fifty rupees, or with bot " shall _:be"\subs‘t_ituted.

9. In section 120A of the priﬁ;cipal Act,—
| (a) in sub-sectioh (0, (7519, following' proviso shall be inserted

at the end, namely:— |

“Provided that in tile absence of special and adequate rea-
" sons to the contrary to be mentioned - in the judgment of the
““court, such fine shall bk not less than fifty rupees.”;

. (b) after sub-section (), the following. sub-section _si;an be
inserted, namely:—. ' ‘ '

C%(14) T1f any _pérson'com}icte‘_‘d_(jf an offence under sub-sec-
tion (1) commits a like} offence afterwards, ‘he shall be punished
with imprisonment for :a term which may extend to six months,
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.or with fine which may extend to two huridred and: fifty rupees,

 or with both.”;

(¢) In sub-section (2) }after the word, brackets. and figure _“sub—
‘section (1)", the words, brackets, figure and leiter “or sub-section
(1A)” shall be inserted : :

10. Tn section 122 of the principal Act,—

" ... . (a) in sub-section (1), for the words “with fine which may

_extend to twenty _rupees”[_the words “with imprisonment for a term

which may extend to on month, or with fine which may extend to
fifty rupees, or with-botlf” shall be substituted; -

_ (bh) in sub-section (2 | for the words “with fine which may ex-

tend to fifty Tupees”, »th'e}vv r

may extend fo three motths, or with fine which may extend to one
hundred and fifty rupee%, or with both” shall be substituted.

ords “with imprisonment for a term which -
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11. Section 126 of the principal Act shall be re-numbered as sub-
section (1) thereof and——-

A A S e s [
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(a) in sub-section (1) as so reinumbered, for the words “If a 126.
person unlawfully—”, the words, bgackets and figure “Subject to the

provisions of subiséetign’ @, 1fi @ ‘person’ unlbvfully—" shall be:
substituted; ,

(b) after sub-section (I) as so ;re—numbered the followmg sub-
section shall be inserted, namely:-- -

i : ~ “(2) I:a:person: unlawfull doées any--act or: thmg reférred
I to in clause (a) or clause (b) or clause (c¢) or clause  (d) or
clause (e) of sub-section (I),—

. oo \(t) W1th intent to, causei the death of any person and the
'dom “of such act or thlng causes the death of any person or:

(#) with knowledge that such act or thin f1s'So immi-
nently dangerous that it must in all probab111ty cause the.
death of any persod or’ “stich bodily” ‘injury 't any’ p’erson as.

is- likely to cause the death %f such person,
he shall be punished: with" death ar’ nnpnsonment fore: llfe Y,

12. After section 126 of the principal- %ct ‘the: followmg ‘section’ shall Insertion
be: inserted, namely — i _ . .| ofnew

{ : o S section
. TR . . -’w‘ ST S 126A.,
: “126A. (1) Whoever with intent to cause: Or knowmc. -;that he is Damage
- undikely: toi cause -damage or destruction to any of the;prop ties .of a to, or
© railway referred to in sub-section (2) causes by fire - destruc.
stance or otherwise, damage to such pr?perty to the amount of one: 'é’é’rf;é i‘:f,
t_hun e rupee or upwards, or destruction of’ such property, shall. railway'
“he” pumshed ‘with imprisonithenit- for ‘a teﬁn whith may extend o ten properties.

years.

(2)' Thé” propertles ‘of ' a railway’ referred toin subisectioh. (1)
are;irailway; track;: -bridges, station. buildings..and installations, car-
. riages or wagons, locomotives, 51gna111ng, itelecommumcatlon eletric
. traction and block equipments and* sucti} othér properties* as the
Central Governient; being-of.opjnion . thgat damage. thereto or des-
truction, thereof is.likely .to endanger the ‘Iperatlon of a raﬂway, may,
by notlﬁcatlon in the Official Gazette, spe@fy
(3) Every notification issued under sdb-seetlon (2) shall’ be ‘laid
before each House of ‘Parlianient’ 1mmed1ate1y after it~ is:'mdade:if it
is in sé§siBHT andliion thie: firstday- of the- cbmmencement of the next
session of the House if it is not in session, gand shall cease to operate
at:the expiration of forty.days from the ate of 1ts bemg so laid or
trom -the re-assembly of Pa ment, as thé' chse may’ be, unless
before ;the explratlon of't period a’ reSozutmn ‘approving:the issue
“of the not1ﬁcat1 is” pas by both Houses' of ' Parliament.

Explanatzon ;Where the Housés of Paﬁ‘rhament aré summoned to
. re- ’ i difféfént ~dates,: t‘he'peni)d of forty days -shall be
“ reckdHed frotatth 1ater: of ‘those dates.”.|

13. In. section 131 of the prmelpal Act, in; sub-sectlon (1) after the Amend-

ﬁgures “196,”, the ﬁgures ‘and’ Tetter “126A” shdll be inserted: - ment of
(] section
: 131,




